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I'N THE SUPREME COURT OF | NDI A
CIVIL ORI G NAL JURI SDI CTI ON
| NTERLOCUTORY APPLI CATI ON NO 2 OF 2014
ARBI TRATI ON PET:?ICN NO. 27 OF 2013
Reli ance I ndustries Linited and others .. Applica
nts
ver sus
Uni on of India .. Respondent
WTH
ARBI TRATI ON PETI TION(C) NO. 20 OF 2014
ORDER
Through the instant applications, a prayer has been nade
for appointing the third arbitrator, who shall be the Chairnman of
t he i nternati onal commrer ci al arbitral pr oceedi ngs bet wee
n the
parties. Learned Solicitor General of India representing the Union
of India states, that he would have no objection, if the noni nated
I:Ehird arbitrator, is a person who has been a Judge of a Court.
is al so submitted, t hat subj ect to t he above pr ef erence,
t he
respondent has no objection to any nomi nation that may be made by
this Court.
A long list of names has been handed over to ne during
the course of hearing. Fromthe list, | nominate the Hon' ble
M chael Kirby AC CMs as the third arbitrator, who shall be the
Chai r man of t he i nt ernati noal conmmrer ci al arbitral proce
edi ngs

Signature Not Verified

bet ween the parti es. Keeping in view the urgency of the matter
Digitally signed by
Parveen Kumar Chaw a
Date: 2014.09. 25
17:26:02 I ST
Reason:

prior consent of the third arbitrator was not obt ai ned.
The

nom nati on has been nade under the belief that third arbitrator



nom nat ed her ei nabove, shal | not di sappoi nt t he parties, by
declining to accept the responsibility vested in him

Interlocutory application no. 2 of 2014 in Arbitration
Petition No. 27 of 2013 and Arbitration Petition No. 20 of 2014

stand di sposed of in the above terns.

........................ J.
[ JAGDI SH SI NGH KHEHAR]
NEW DELHI ;
SEPTEMBER 23, 2014.
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| TEM NO. 401 COURT NO. 7 SECTI ON XVI A
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
I.A 2/2014 in Arbitration Case(Civil) No(s).27/2013
RELI ANCE | NDUSTRI ES LTD. & ORS. Petitioner(s)
VERSUS
Uuol. Respondent ( s)
(for directions)
W TH
ARBI T. CASE(C) No. 20/2014
(Wth appln.(s) for exenption)
Date : 23/09/2014 This Matter was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR

For Petitioner(s) M. Hari sh N. Salve, Sr. Adv.

Dr. Abhi shek Manu Si nghvi, Sr. Adv.

M. Saneer Parekh, Adv.

M. Utsav Trivedi, Adv.

M. Abhi shek V. Deshnukh, Adv.

Ms. Sonal i Basu Parekh, Adv.

Ms. S. Lakshm Ilyer, Adv.

for Ms. Parekh & Co.
For Respondent (s) M. Ranjit Kumar, SG
and for applicant Ms. Bi ndu Saxena, adv.
In Arbitration Case Ms. Aparajita Swarup, Adv.
No. 20/ 2014 M. Shai | endra Swar up, AOR

UPON hearing the counsel the Court nmde the follow ng
ORDER
The interlocutory application no. 2/ 2014 in Arbitration

Petition No.27 of 2013 and Arbitration Petition No. 20 of 2014 are
di sposed of in terns of the signed order, which is placed on the

file.



(Parveen Kr. Chaw a) (Phool an Wati Arora)
Court Master Assi stant Regi strar



